C. A. T. Bench, JAIPUR ' O

Date of Qrder ' Orders OJA L No . 467,93
2.10.9% Mr.M,Rafig - Counsel for Hfﬂll‘ ants

Mr,Tunal Rawat - Chunsel Tor respondent,

Heard the le@rned acunsel for the part. 2, The
cize of the 2pplicAnt is that ths respondent Smt,
Bhagwati Devi wi3s @ contwaaot 13 haur employed with
th: Contrictor. Assuming it to be 2o, the provié'ans
of the Contract Wkoar (Regul2tion & Aholition) Act,
provides that the 3nplisant will }p the principdl
emplaver though the 13bour i eng2ged through the
Contractor, ’b he rights Accruing under the £21id Act

< , _

hall “lwuwxlflth the agplicant, o c23ge if mdde ouk,

The 0.2, is dismiszed with no order 23 Lo Q0st3,

(O.Pighﬂ;lé) _ (. L, Mehta)

Member (A), Vice Chairmdn,

Cerjtrat ,i‘dn:’n’:.'z:f:’ ve Tribunal
Tainur Toach, PAIPUR

Certfficd Thas 1’5 Furthor Action is
Reqpired To Bo Taken & The Case is

Fii For Conzizument To Record,
s =

aaling Lottt Tecord Scction Officep
Digi: Iw:n.% - Heeper  (Judicia l)




